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NTC Losses’

2077. PROF. SOURENDRA BHAT-

TACHARIEE; Wil the Minister of TEX-
TILES be pleased ta state:

T (@) wWa it is a fact that the. Nation-
a] Textile Corporation Limited has subs-
tantially reduced its losses by including the
capital profit/revenue out of sales of some
fixed aseets of the COrporation;

(b) whether the loss during the penod
from Jaguary to June, 1989 has been
slashed down to Rs. 118 81 crores from
Rs. 143,17 crores durmg the correspand-
ing " period;

(c) -if so, what are the detalls thereof
and .

(d) what efforts are being made to
adopt correct accounting procedure in
ascertaining real profit or loss of the Cor-
poration?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (KUM,
SAROJ KHAPARDE): (a) No, Sir. .

(b) Yes, Sir.

(c) The month-wise detailg of the pro-

_visional net loss as reported by NTC Sub-
sxdlary Corporanons are given below:

(Rs in Crores)

[ RAIYA SABHA]

1988 - 1989
Jemgsry . . 1994  19.94
February . . 24.22 21,22
March 2270 20.50
April . . 26,50 19.47 -
May . . . 2646 13.82
Jme . . . 2635  18.36

143,17 118.31

(d) In viev& of feply to part (2) of the
Question, guesti‘on does not arise.
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Viclation of FERA Provislons

2078. SHRI HARVENDRA SINGH
HANSPAL: Will the Minister of FIN-
ANCE be pleased to state: .

(a) whether the officials of the Directo-
rate of Enforcement, Bombay apprehended
some persons for vzolatmg FERA provision
during the last six months .

(b) if so, what are the details thoreof
and . o &

(c) what action Government propose to
take against the above persons?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFA.
IRS IN THE MINISTRY- OF FINANCE
(SHRI EDUARDO FALEIRO) : (a) to
(c) During the last six months ending 30th
June, 1989, officers of the Directorate of
Enforcement at Bombay had arfested 60
persons. Out of these, 46 persons have
since been released on bail. Two persons
are continuing under judicial custody as
they could not furnish bail bond, etc,, as

. per orders of the court, Ramaining 12 per

sons are in judicial custody as per orders
of the court.

Appropriate action i taken against the
offender as warranted under the jaw.
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Reduction of Customs Duty on Drug Inter-
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2081 SHRI RAJNI RANJAN -$AHU:
Will the Mlmster of FINANCE be plcased :

.to state:

(a) whether it is a fact that his Mihistl‘y
has reduced customs guty on certan inter-
mediates going into the production of bulk
drugs and exemption .of duty on certaih

| drugs and finished medicines in order to
givere !!ef to 'ﬂie pubhc

(b) whether it is also a fact. that the
consumers did not get any: ge;;ef due to

- this reductlon, and -



